woN

5

\;[L“l

8 9s4loe— s ~d

ORDERS OF THE TRIBUNAL

4 o - ,
’T}V Sl (%}.\,1\'9(}6\(\«/\/) 0&/\0/
" \ |
& €~ ﬁ?f( :

/)

191 )

;TES OF THE REGISTRY

@;cgcf/p

—

Oefer dowe 9 30-0F &Y.

Ony T Yareyee wodle__on etk ) —

™M S Mthands | O dGvive4 o 0}_108@7 -
b ! W(a- ?/ﬂ‘zj}
Q- 05 ’ /./')6 7
| <
C"S\ ThL \‘5"‘1@’ ,y; h,_., (sunata Lf
i agiinesy fo 1607 &’~
\m_l//é\ncﬁm
<" Mo

Order dated 16,9.2004

Heard Shri S.Mohanty, learned counsel
for the applicantvand Shri A.X.Bose, learned
Senier Standing Counsel for the Respondents
and perused the materials placed on recogd.

Applicant, a casually ergaged persen
under the Respondents-Department)has filed this
O.A. seeking a direction of this Trisunal for
hls regularisation., By filing a counter , the
Respondents have disclosed that because of
pendency of a criminal case(G.R.Case No.2115/94)
in the Court of S.l.J.M., Bhubaneswar,
applicant's case for regularisation could mot
b2 taken up for consideration. To-day,in(ii
couse of hearing, the aAdvocate for the applicant
produced a certified copy of the judgment
dated 10,9.2004 rendered in G.R.Case 10,2115/94
wherein he has bkeen acqguitted by the Trial

Court.,
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Since the applicant has alréidy.

Ween acquitted from the criminal case as
aforesaid, nok it is for the Respondents
to consider his case for reqularisation,

The Respondents should, therefore,:
examine the verasity of the statement relating
to the acquittal of the applicant by the
Criminal Court, whereafter, they should faiiew

the procedure of granting him temporary

status and then take him te regular establish-

ment, after following the due process ef la&.
With the observation ana direction

as aforesaid, this O.aA. is disposed of, No co’

/L/\,»u;/m}mi:
7 D

‘%




